
 333  Matters  under

 (iv)  NEED  FOR  ESTABLISHMENT  OF  A

 MICRO-WAVE  STATION  AT  RAMANATHA-
 PURAM  IN  TaMIL  Nabu.

 SHRI  ४.  S.  5  SATHIYENDRAN

 (Ramanathapuram):  Sir,  I  would  like  to

 bring  the  following  matter  under  Rule

 377  for  the  attention  of  the  Minister  of

 Communications:

 In  1977,  the  proposal  to  have  a  Micro-

 wave  station  at  Ramanathapuram,  Tamil

 Nadu  was  initiated.  Because  of  the

 irregularities,  the  land  acquisition  pro-
 cesses  got  entangled  in  legal  skirmishes.
 The  land  owner  took  the  issue  to  the

 court  and  the  ?  &  ?  Department  cadea-

 @oured  to  have  the  acquisition  of  Jand

 effected  through  the  court’s  judgment.
 This  has  nearly  taken  five  years.  Mean-

 while,  the  P  &  ?  Department  has  cons-

 tructed  a  compound  wall  on  the  disputed
 plot,  which  hag  aggravated  the  legal
 wrangles.

 In  the  adjoining  towns  Paramakudt
 and  Ramwswaram,  the  construction  of

 micro-waves  stations  recover,  But  in

 Ramanathapuram,  the  subscribers  have
 been  put  to  great  hardship  in  the  absence
 of  micro-wave  station.  It  should  be
 ensured  that  the  micro-wave  station  ७

 constructed  soon  in  the  same  plot  or  on
 some  other  plot.  Since  Ramanathapuram
 is  a  cyclone-prone  zone,  the  micro-wave
 station  is  a  must  here,  The  ।  &  ?

 Department  should  be  directed  to  have
 this  attended  to  forthwih  and  take  action

 against  the  defaulting  officials.

 (५४)  DaMaGE  70  CROPS  DUE  TO  HEAVY
 RAINS  म  VIDARBHA  AREA  OF  MAHA-
 RASHTRA  AND  RELIEF  MEASURES  TO
 MEET  THE  SITUATION.

 थी  उत्तम राव  पाटिल  (यवतमाल)  :

 उपाध्यक्ष  महोदय,  महाराष्ट्र  के  विदर्भ

 क्षेत्र  में  विशष  यवतमाल  ज़िले  में  इस

 at  भारी  वर्षा  के  कारण  फसलें  पूर्णतया

 नष्ट  हो  गई,  जिसके  परिणामस्वरूप प्रकाल

 की  स्थिति  .उत्पन्न  हो  गई  है  ।  ज्वार.  और

 अन्य  खरीफ  की  फसलें  अत्यधिक  प्रभावित

 हुई हैं
 ।  राज्य-शासन

 के  अतुमानानुसार

 उपज  औसत  उपज  से  बहुत  दी  कम  अरपति

 ्र
 CHAITRA  22,  1904  (SAKA)  Rule  377  334

 जाता  है  ।  वसूली  में.  माफी

 भी  दी  जा  सकती  है  ।  पर  विदर्भ  में  न

 तो  वसूली  में  माफी  दी  गई  है  औग
 ल

 स्थगित  ही  दी  गई  है,  न  तो  कोई  सुविधा

 प्रदान की  गई  है  |
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 वसूली  स्थगित  करवा  दे  ।  किसानों  की

 मोटर  पंप,  ओ०  ई०  इंजन,  बैल  जोड़ी,

 जो  कि  जब्त  की  गई  है,  वापस  दी  जाए

 ग्र  अभावग्रस्त  क्षेत्र  में  सत्य  व्यवस्था  भी

 की.  जाए  ।

 (vi)  DEMAND  FOR  SETTING  UP  ठ  द.  ?.
 STATION  AT  BAREILLY,  U.P.

 श्री.  होश  कुमार  गंगवार  (पीली-

 भीत)  :  उपाध्यक्ष  महोदय,  उत्तर  प्रदेश

 में  बरेली  एक  बड़ा  औद्योगिक  केन्द्र  है  ।

 मंडलीय  डी०  शराब  जी०  व  कमिश्नर  के

 कार्यालय  भी  वहां  पर  हैं  ।  पांच  लाख

 से  ऊपरे  की  जनसंख्या  होने
 व

 प्रन्य  दृष्टियों

 से  उपयुक्त  होने  के  कारण  बरेली  की  छ:

 जा  चुका  है  ।  नगर  में  1000  के  लगभग

 नागरिकों  ने  टेलिविजन  सेक्स  लगा.  रखे

 हैं
 ।

 परन्तु  वहां  उनका  कोई  उपयोग  नहीं


